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GOVERNMENT OF CHHATTISGARH
LAW & LEGISLATIVE AFFAIRS DEPARTMENT
MAHANADI BHAWAN, NAVA RAIPUR, ATAL NAGAR,
MANTRALAYA (C.G.) 492002

Phonce No. 0771-2221346 Fax No, 0771-2510346 Email-lawdept.cg@gov.in
Rai;z:.s Dml 'Zmou

CHHATTISGARH LOWER'_, AND HIGHER JUDICIAL SERVICE
'% \)\9 ALLOWANCES AMENDMENT ORDER, 2024

No. /2335/XX1-B/C.G./24. The State Government, in compliance of the Memo No.
3666/11-15-2/2024, Bilaspur dated 28.02.2024 of Hon’ble High Court of Chhattisgarh and in
compliance with the directions delivered by Hon’ble Supreme Court of India, New Delhi in
W.P. (C) No. 643/2015 All India Judges Association vs. Union of India & Ors dated 4
January, 2024, hereby, makes the l‘ollowfing further amendment in this Department order no.
324/PSLaw/89 /XXI-B /C.G./24, dated 16.02.2024, namely:-

AMENDMENT
In the said Order,-

(1) In clause 5- Earned Lcav:_c ‘Encashment, in sub-clause (1), for the date
“01.01.2024”, the dated “01.01.2016 shall be substituted; and

(2) In clause 12- Special Pay for Administrative Work, in sub-clause (1), after para
(d), the following shall be ins{:rted namely:-
“(e) Special Pay for Administrative Work shall also be payable to the Judicial
Officers posted ‘on deputahon in equivalent scale as per order of the Hon’ble
Supreme Court.” :
This sanction has been accorded by the Finance Department Dispatch No.

475/2024/Finance/Rules/Four, dated 24.07.2024,

By Order and in the name of the
Governor of Chhattisgarh

(Rajnish Shrivastava)
‘ Principal Secretary
: Government of Chhattisgarh
: Law & Legislative Affairs Dep t
+UF | RN
Endt.No, No.  /2335/XXI1-B/C.G./24 Nava Raipur, dated .07.2024

Copy forwarded to,-
Registrar General, High Court 01 Chhattisgarh, Bilaspur, in reference to Memo No.

3666/11-15-2/2024, Bilaspur dated 28.02.2024,
2) Accountant General, Chhattisgarh, Raipur,







